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GZFURE THE CENTRAL ADMIWNISTRATIVE TRISUNAL
NEW BUMBAY BoNCr, NEw BUMBAY 400 514

CA.NU. 446/86

bhrl RaGaGUnd,
282, 4Wanouri,
Pune 411 040, eee Applicant

v/s.

Commissioner of Income Tax -
(Appezls), Pune. .

AND THREE UTHERS. ees Respondants

CORAIM: Hon'ble Member (J) Shri M.3.Mujumdar
Hon'ble Member (A) Shri M.Y.Priolkar

Appearances:

Applicant in oerson
Mr.S.R.Atra (for Mr.P.MN.Pradhan)

Advocate
for the Respondants

OBal JUDGHZNT Dated: 2.1.1989
(PER: M.3.ujumdar, FMember (J)

Hgard the applicant in perscon and FMr.5.R.Atre for
MrePsMePradhan for the respondents., In visw of the order
passed by the Commissioner of Income-tax (Apneals), Pune
onN 7.11.1988 the present application does not survive. The
applicant states that the anplication be disposed of by
giving some time to the respondents to implement the order
of the Commissioner of Income-tax (Apneals), dated 7.11.1968,
Hencz, we direct that the ressondents shall implement the
order of the Commissioner of lncome-tax (Appneals), Pune
ctde 7.11.1986 and give the cocnsequential benefits to the
applicant within 2 period of two months from the date of

receipt of a copy of this order. Parties to bear their own
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